IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH™
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DATE OF ORDER : 16=04=1997
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Betueen :-
Guttikonda Ravinder

ee» Applicant
And -
‘1. The Supdt. of Ppst Offices,

Warangal Un. Warangal.

2. The Sub-Divisional Inspector (posts),

Parkal Sub Yivision, Parkal, Warangal
Uistrict.

+++ Respondents

Counsel for the Applicant : Shri S.lLaxma Reddy

Counsel for the Respondents : Shri V.Rajeshwar Rao, CGSC

CORAM:
THE HON'BLE SHRI R.RANGARAJAN : MEMBEER  (A)
THE HON'GLE SHRI B.S.JAI1 PARAMESHWAR : MEMBER (J)

(Brder per Hon'ble Shri R.Rangarajan, Fember (A) ).
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(Order per Hon'ble Shri R.Rangarajan, Member (A) ).

Heard Shri S.lLak shma Reddy, counssl for the applicant

and Shri V.Rajeshwar Rao for the respondents.,

2. This 0.A. is filed praying for s declaration that the
action of the respondents in cancelling the selection of the
applicants as well as the notification dt.9-12-96 for illegal
considerations Eé totally illegal and withpout jurisdiction and
‘violative of Articles 14 and 16 of the Constitution of 1 dia

and for a consequential direction to the respondents te issue
appointment order to the applicant on the basis of the selection

conducted pursuant to the notificstion dt.9-12836.

J. The contentions made in this 0.A. are on surmises. The
applicant by lettar No.PF/EDNC/Uemulapally dt . atLesksle—ths—
3-2-97 (Annexure-III to the 0OA) was asked to submit certain
chuments. That definitely qoes to-shou that the selection as i
per the impugned notificstion dt.9-12-96 is not yet finalised.
No sgcond notification in this connection has besn issued cancelling
the earlier notification. Though the aﬁplicant states that the
notification dt.9-12-96 is likely to be camcelled for extransous
considerations, we do not see any iotwof truth in this submission
as no records to prgpuve that stand has been produced. Hence

—

we conc lude that the application is not anly premature but also

meant to stall the further progress in the selection proceedings.
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4, In view of what is stated above, the Original Application
is dismissed as @ emature. No order as to costs.
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£ (R.RANGARAJAN)
er (2) Member (A)
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Dated: 16th_April, 1997, \ // I
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Dictated in Open Court. ‘\\
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Copy to:

¥

18 The Superlntendent of Post DFFlceu Warangal Division,
Warangal. .

2. The Sub Divisional Inspector(Posts), Parkal Sdb Division,
arkal, darangal Districts

copy to Mr.S.Lakma Reddy, Advocata CAT Hydarubad‘

]

3. 5n
4. Ons copy to ﬂr.U;RaJasuera R2c, Addl.CGSC,CAT,Hyderaba d
5. One copy to D.R(R), CAT,Hyderabad.

6. One duplicets copy.
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